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1. Heard Sri Himanshu Singh, learned counsel for the writ petitioner and Sri 

Jitendra Prasad, learned Standing Counsel for the State.

2. The grievance of the writ petitioner is that the father of the writ petitioner, 

late Shyam Lal was a Seenchpal in Irrigation and Water Resources 

Department and he expired on 25.03.2022. The writ petitioner staked his 

claim for compassionate appointment. Though queries were made and inputs 

were required from the writ petitioner, which he has to be submitted, 

however, no final decision  has been taken regarding compassionate 

appointment.

3. Learned Standing Counsel on the other hand submits that the claim of the 

writ petitioner needs examination at the first instance by Respondent no.3.

4. Considering the submissions so made across the Bar, the writ petition 

stands disposed of directing the writ petitioner to prefer a comprehensive 

representation along with self attested copy of the writ petition and the 

certified copy of the order before Respondent no.3, who on the said motion 

shall proceed to consider the claim of the writ petitioner strictly in 

accordance with law within a period of three months, from the date of 

production of certified copy of the order bearing in mind suitability, 

eligibility or competing claims, if any.

January 7, 2026
N.S.Rathour
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